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PREFACE 
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12th March, 1996. 
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1. DURATION OF SF.SSION 

Date of COMmftnCement 
Date of AdjournmBnt sine die 
Date of Prorogation 
Total Number of days of Session 
Number of actual Sittings 
Number of Hours of Sittings 

@ 26 February. 1996 
£12 March. 1996 
14.3.1996 
16 days 
10 days 
48 hours and 27 minutes 

@ The first sitting commenced with the playing 01 National Anthem. 
£ The lut silting ended with the playing 01 National Song. 
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1. 

2. 

3. 

.V..J~. 
5. 

6. 

7. 

8. 

9. 

SUMMARY 

Bills pending 81 Ihe end 0' Ihe lasl session 
Bills introduced 

Bills opposed al introduction slage 

Bills s. , .. by Rajya Sabha and laid on Ihe Table 

Bills passed by Aajya Sabha and returned by 
lok Sabha with amendments 

Bills relurned by Rajya Sabha with amendmenls and laid 
on lhe Table 01 Lok Sabha 

Bills passed 

Bills negalived 

Bills wilhdrawn 

10. Bills part-discussed 

23 
13 

Nil 

Nil 

NIL 

Nil 

10 

NIL 
Nil 

11. Molions lor adjournment 0' debate on the Bills adpoted Nil 

12. Bills relerred.lo Selecl Com mill9*' Nil 

13. Bills re'erred 10 Joinl Commillee Nil 

14. Bills reporled by Select Commillee Nil 

15. Bills reported by Joinl Commillee Nil 

16. Bills originaling in and re'erred 10 Joinl Commillee 
by Aajya Sabha in respecl 0' which mol ions 'or concurrence 
were adopled by Lok Sabha Nil 

17. Bills relerred 10 Standing Commillees by ChairmaI'VSpeaker 

18. Bills reported by Standing Commillees 

19. Bills pending al the end 0' the Sixleenth SeSSion 0' Tenlh 
Lok Sabha vide para No. 4660 01 Lok Sabha Bulletin-Part II 

Nil 

7 

daled March 15, 1996 26 
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MOTIONS UNDER RULES 181 and 342 
SUMMARY 

1. No. of notices received 190 
2. No. of motions admitted 30 
3. No. of motions discussed 
4. No. of motions remained part- Nil 

discussed 
5. Time taken 10 hours and 05 

minutes 

15 
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9. PAPERS LAID ON THE TABLE 
(a) By Government 
(b) By Private Members 

18 
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14, QUESTIONS 

(i) STARRED QUESTIONS 

(a) Number 01 Questions put down in question Lists lor oral 
answers 

(b) Number 01 Questions orally answered 

(ii) SHORT NOTICE QUESTIONS 

180 

13 

(a) Number 01 Questions put down in Shorl Notice Question List NIL 
(b) Number 01 Short Notice Questions orally answered NIL 

(iii) UNSTARRED QUESTIONS 

(a) Number 01 Question put down in Question lists lor Written 1513' 
answers 

(b) Number 01 Questions lor which wnllen answers were laid 
on the Table including those put down lor oral answers 
but not reached lor oral answers 

• Including 3 Unstarred Questions deleted. 

24 
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17. SHORT DURATION DISCUSSION (RULE 193) 

Discussion on matters of urgent public Importance for Short 
Duration Discuasion under Rule 193 

1. No. 01 nolices received 

2. No. 01 discussions admitted 

3. No. 01 discussions held 

SUMMARY 

------ -------------
105 

Nil 

Nil 

4. No. 01 discussions remained part-discussed Nil 

5. Tolal lime laken Nil 

29 
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(II) M.tter. under Rule 377 

Position regarding receipt of replies from Ministries concerned 
during Tenth Lok SRbha as on 23.4.1996 

TcQI No. 01 Percentage 01 
Number 01 replies ~t reptlee .. n! 

matters to membera by to mambers 
raised Ministers and by the 

copies endorsed Minister 
to LDk Sabha 

Secretariat 

Flflt Seaion 270 223 82.59 
(9.7.91 to 18.9.91) 
Second Seuion 133 115 81i. ' 
(20.11.91 to 20.12.91) 
Third Saulon 314 240 76.43 
(24.2.92 to 12.5.92) 
Fourth Session 149 112 75.16 
(8.7.92 to 20.8.92) 
Fifth Session 61 47 77.05 
(24.11.92 to 23.12.92) 
Sixth Session 253 194 76.66 
(22.2.93 to 14.5.93) 
Seventh Session 127 92 72.36 
(26.7.93 to 28.8.93) 
Eighth Session 70 49 70.00 
(2.12.93 to 30.12.93) 
Ninth Session 185 133 71.35 
(21.2.94 to 13,5.94) 
Tenth Session 13 7 53.85 
(13.6.94 and 14.6.94) 
Eleventh Session 102 71 69.80 
(25.7.9' to 26.8.94) 
TWII'··" 611ssion 33 23 81HO 
(7 2.94 to 23.12.94) 
1 hirteenth Sellion 211 138 64.45 
(13.2.95 to 3.8.95) 
Fourteenth Seuion 98 55 57.29 
(31.7.95 to 28.8.95) 
Fifteenth Session 28 15 53.57 
(27.11.95 to 22.12.95) 
Sixteenth Sa .. ion 18 7 38.39 
(28.2.96 10 12.3.98) 
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(III) S ... ment Showing the Time apent on Dlaorderl, Scene! 

Ollie 

27.2.1996 

8.3.1898 

7.3.11HM1 

12.31998 

Intanuptlon. In the Hou.. during Sixteenth Seulon, 
Tenth LoIc 8ebh. 

Time spent 

H. M 

2 25 

5 57 

5 52 

o 48 

15 02 

Rem··.:1CS 

Interruptions started al 1105 In. and continued 
upto 1201 tn. L.ok Sabha adjourned at 1202 hI'S. 
to IM8I -O';n at 1430 hI'S. 
Interruptions started at 11.00 tn. and continued 
uptD 1128 In. L.ok Sabha adjourned at 1127 In. 
to meet -oaln a' 1400 In. Inlerruplionl -oaln 
started al 1403 hI'S. and continued uptD 1404 hI'S. 
Lok Sabha adjourned al 1405 tn. to meel again 
at 1500 m. Interruptions again started at 1500 
tn. and Lok Sabha adjourned for the day. 
Intarruptionl atarWd at 1100 tn. and cmti""ed 
uPID 1108 tn. L.ok Sahha MIoumed at 1107 hI'S. 
10 meet again at 1400 hI'S. Loll Sabha adjourned 
al 1408 hrs tor the day. 
Interruptions started at 1303 hrs. and Lok Sabha 
adjoumed at 1304 hrs. to meet again at 1315 hrs. 
Interruptions again started at 1334 hrs. and L.ok 
Sabha adjourned at 1335 hrs. till 1400 hrs. 
Interruplions again atarted at 1402 hI'S. and 
continued uplo 1412 hI'S. 
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(Iv) Sbltement Indicating metters relsed eftar Queatlon Hour 
end before biking up of the lI.ted bu.I ..... end time taken 
thereon during the Sixteenth Session, Tenth Lok Sebhe. 

Date Number of Number of Time taken 
matters members 
raised who spoke H. M. 

26.2.1996 Nil Nil Nil 
27.2.1996 2 21 2 13 
28.2.1996 Nil Nil Nil 
29.2.1996 8 14 0 52 

1.3.1996 Nil NIL NIL 
to 

7.3.1996 
8.3.1996 2 15 2 27 

11.3.1996 6 11 0 34 
12.3.1996 5 14 1 18 

- ... _------

23 75 7 24 
----. ._--
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20. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS 
OF BUSINESS TRANSACTED DURING THE SIXTEENTH 

SESSION OF TENTH LOK SABHA 
.. _._. -------

Business Time taken Percentage to 
the total 

time taken 
---------_ .. . __ .. _--- ---------

H M 
ADJOURNMENT MOTION 0 55 1.9 
BILLS 

Government Bills 0 26 0.9 
BUDGETS 

(a) Railway Budget 3 28 7.2 
(b) General Budget 4 33 9.4 
(c) State Budgets 1 06 2.3 

MAnERS OF URGENT PUBLIC 6 29 13.4 
IMPORTANCE RAISED AFTER 
QUESTION HOUR 
MATTERS UNDER RULE 377 0 21 0.7 
MOTIONS 

Motions under Rule 191 and 342 10 05 20.8 
PRESIDENT'S ADDRESS 0 28 1.0 
QUESTIONS 3 54 8.0 
QUESTIONS OF PRIVILEGES 5 02 10.4 
RESOLUTIONS 

(a) Statutory Resolutions '0 04 0.1 
(b) Private Members' Resolutions 2 28 5.1 

STATEMENTS (Rule 372) o ·02 
OTHER MAnERS such as Oath or 9 06 18.8 
Affirmation, Papers laid on the Table, 
Obituary Reference, Points of Order, 
Personal Explanations etc. 

TOTAL 
48 27 100.0 

---_ . 
• Joint Discussion took place on a Statutory Resolution (I·hle statement No. If!( I) 

alongwith Uttar Pradesh Budget for 1995-961· Time taken on Joint Discussion has 
been shown under Budget In respect of States. 
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